ITEM NO.2 Court 2 (Video Conferencing) SECTION II

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Criminal Appeal No.2168/2017

AKMAL Appellant(s)
VERSUS

THE STATE OF UTTAR PRADESH Respondent (s)

WITH

Crl.A. No. 2169/2017 (II)
(FOR GRANT OF BAIL ON IA 124937/2020)

Date : 18-01-2021 This application for grant of bail was called on
for hearing today.

CORAM :
HON'BLE MR. JUSTICE N.V. RAMANA
HON'BLE MR. JUSTICE SURYA KANT
HON'BLE MR. JUSTICE ANIRUDDHA BOSE

For Appellant(s)
Mr. Siddhartha Dave, Sr. Adv.
Mr. Farrukh Rasheed, AOR
Mr. Abu Bakar Sabbaq, Adv.
For Respondent(s)
Mr. Anurag Singh, Adv.
Mr. Anil Kumar Mishra, AOR

Ms. Srishti Singh, AOR

UPON hearing the counsel the Court made the following
ORDER

The Court is convened through Video Conferencing.

Heard learned Senior counsel appearing for the appellants in
Criminal Appeal No.2169 of 2017 and learned counsel appearing for
the State of U.P. for some time and thereafter connection was
disrupted.

swawetotveiiecd Ty yiew of the above, the Registry is directed to list the
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ot lication for bail next week.

Reason:
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